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'IN THE CEYTRAL -ADMIVISTRATIVE TRIBINAL
 CUTTACK BiNCh:CUTTACK,

C, A, NO, 834 OF 2003 ~ -
‘Cuttack, this the 23rd day of Sept,,2004, -

Suresh Chandra Moharaa, . ceee . Applicant,
=VES, -
Uhion of India & Oxs, g 5 _ | Respondents,.. .

FOR INSTRUCTION

e

1, Wwhether it ke referreéd to the reporters cr not?‘Nc

2. vhether it me circulated to all the Benches of the
¢ - Central Administrative Triewnal or not?\/eo- :

f)

- kBJ2esSoM):. (M ReMOEANTY) -
,,V‘ice'-"-‘CIj%i_;a.irmm - tlemper(Jugicial)



CENTRAL ADMIN ISTRATIVE TRIBLN AL
CUTTACK“BEN Clis CUTTACK

e
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* W

originaliApplication No,884 of 2002
Cuttack, this the <3rd day of September, 2002

C O R A M

THE HONCURABLE MR, B,N, SOM, VICE-CHAIRMAT

AN D
THE HON'CLE MR, M, R, MOHAN TY, MEM=2ER( JUDL,.)

SRI SURESH CHANDRA MONHARMNA,

Aged abott 31 years,

S/o0.Granidli Moharana, ‘

presently working =s Carpenter (Skilled),

Senior Quality Assurance Estalklishment(a),

Ministry of Defence,2t/Po:Badmal, _
QLStriCt—BOlangiE’ ®oe e ®eecao AppliCCTx to

By legal practitioners M/s,Biswajit Mohanty-1I,
Sadasiv Patra, :
Ashutosh Panda,
PeK,Majhi,
Advocate,

VLS =

l, Union of India represented by
Secretary,Ministry ofDefence,
NEW DELHT,

2, Director,
General Quality Assurance,
DeG, Qe A, (Adm, 1C),
Govtecf Inﬂ'a,
Ministry of Defence, -
Department of Defencd*Production &Suo;lwes,
BHQ,New Delhi-110 0R1,

3, "Senior Quality Assurance Officer,
Senior Quality Assurance Estaslishment(A),
Min 1~,tr& of Defence(l) Go»&vo)'
PO:Badmal,Dist,Bolangir,

By legal practitioners Mr.A, K.Bose,
St.,St,Comsel(Central)
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MR, MATORAN JAN_MOHAN TY, MEMBER( JUDICTAL) 3

Intkdsorlglrs“l Application (filed wder
section 19 of thefsdmm istrative Tribwnals Act,1985)the -
Applicant Suresh Cl’zandréa Moharana has raised a grievance _
that though the Respondents had called for names of |
canacildates from the Employment Exchange for the ;Sost
of Skilled-Carsenter(in response to which the name of
the Applicant was sponsored from the Employment Exchange
to face recruitment for the said post)and althouch he
faced the selection for the post,in question,the Respondents
appointed him as a Semi-skilled Carpenter wnder Mnesxure-2
dated 7th Octoker,1996ras a result of which he(Applicant)

sustained finmcial loss,

2. Respon dents, by filing their cowter have
disclosed that the post of Skilled Carpenter heing a;
promotional post/grade (among the Carpenters) and the.
post of Semi-skilled Carpenter being the feeder post/
grade wmnder tl;xe Recruitment Rules, the post of Skille'd
Carpenter was not ava:ilabsle to be filled uplat the first
instance, by éirect recruif«:menﬁ ad that in the requisition
sent to the Employment Exé:i';mge,the post of 8killed
Cfaz.;pen ter was wrongly notified and th;?:t merely because
the vacmmcy was notified to be Skilled Carpenter in the

reguisition to Employment Exchange, it did not confer aay

1



‘legal right on the Appl:cmt to be appa:!nteﬁ as Skilleéd

Carpenter, The R sponvderw ts have further suemitted that
tre Applicant navmgg accepted the offer of appointment
(to be erngaged as “»ééyf‘ni—skilled Carperter)without any

ob jection,he is estopped to raise my objection now,The
Respondents have dlso disclosed that, in due course,the
Applicant was given promotion as Skilled Carpenter(on

the recommendation of the Departmental Promotion
Commnittee) witli effect from 11-10-1999 ma that,th erefore,
his grievances, raised after a lapse of years,is not

sustain able,

3. We have heard Mr,S,Patra,leamed Cowmsel
appearing for tlie Applicant and Mr,A.K,Bose,Leamed
Senior Standing Cownsel appearing for the Resoonden t-

Department and perused the materials placed on"r-ecord,‘v

4, It appears that an offer of appointment
was given to the Applicant (under A nexure-2 dated
07-10-1996) asking him to join as Semi-Skilled Corpenter
2s against =n evisting vacancy in the pay scale of
%54 €00~ 15~1010~EB-20~1150/~ and he accepted the same
and continued to serve the Respondents® organisation
as such till Le was promoted to the post of Skilled
Carpenter wnder Mnexure-2/3 dated Ist November, 1999
and, long thercafter,he raised a grievance (in his
representation dated 25,09,2001l)claiming his initial

appointment in the year 1996, to ke Skilled Carpen ter;

which was rejected wmder Mnexure-8/4 dated 17—01-2002.‘
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5. e have given our mxious tehsideration to

-l

various submissions made by the parties with reference

to the averments made in the Original Application,cowmter,
and rejoinder etc, On consideration,we are convinced that
there are no sustainable grounds in this Criginal
Application to grant the reliefs claimed by the Applicant;
mecause he accepted the offer of appointment issued in the
year 1996 and joined the post of Semi-skilled Carpenter

mnd,therefore, he is éstopped to raise his ob jection,at

163
®

this belated stage (which he is doing long after obtaining
promotion in the year 1999)as at no point of time till

2001,he made any such crievance,

6. Therefore, having farced the seclection for ~
the nost of Carpenter,having accepted the offer qur
appointment for the post of Semi Skilled Carnenter é’)d
having joined the post in cuestion, the Applicant is
estopped wmder law to raise,at this belated stage, a1ty -
claim for the post of Skilled Carpenter(which is a

promotional post)right from 1996,

7. In view of the above,we find no merit in

this Original Applicationswhicli 1s accordingly dismissed,

-
NO costs, . '
/ | (},,7\&"\\5“
VA e % .
N, SOM) /« R.@m TY)
ice-Chairman . Memper(Judicial)




